| “— IN THZ CENTRAL ADMINISTRATIVE TRIBUN AL

pRINCIPAL BENCH
NEW DELHI.

0.A. NO. 1184/92

Neu Delhi this the 14th day of August, 1997
Hon'ble smt . Lakshmi suaminathan, Member (J)
Hon'ble Shri R.K. Ahooja, Menberl (n)

shri Kedar Nath

590 shri Kistan Lal,
Ex—Asstt.Employmewt Qffic er,

uhder Directorate of Emp10W15nt,
Dalhi Admne and resicent of '
B-2/207,Faschim Vihar, Neu Delhi-63

(By Aadvocate Shri p.L.Mimroth ) .. Applicant

VS.

1, Union of India through Chiof SecTye

Union Territory of Delhi, Alipur Road,
Delhi.

2, Director of Employment Exchangs, Delhi
Admn.Z—B%trtery Lare , Oelhi.

3. Directon/Vigilance, Delhi AdmnN.,

0ld Sectt., Dalhi. s Respondents

(By advocatea ghri Vijay Pandita )

0 RDER (oRaL)

(Hon'ble Smt . Lakshmi 5yaminathan, Mamber (3)

This application has been filed by the

applicant under Section 19 of the pdministrative

- Tribunals Act.,1985 to quash and set asidse tne
impugned order pass2d DY the rasponuanis dated
3,6,1991 compulsorly retiring him from sarvice and
to refix his salaly, subsistance alla ance and
retiral benefits with panal intarsst @ 18% per
annum on all the sums dus to him, The learned counseal
for the appl. cant concedas that the praysr at clause
g(b) does not survive i,2, for reinstatement of
the agpplicant in sgrvice as he has already supser-

annuatad on 14.8.,92,

2 Ja have heard ths learned counssel for both
the partiss, Learned counsel for the applicant

submits that he would ba satistied if a direction

o
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is given to Raspondent No,1 to dispose of the appeal
dated 19.8,91 submittad by the applicant,against the
impugned order of compulsory retirement, He submits
that till date this appeal has not besn dispossd of

by the respondents to which Shri Vijay Pandita,lsarned

counsel has no objsction,

KPS In the above racts and circumstances of tha
case, this gpnlication is disposad of with the following

directionss=

Respondent No.1 i.a. Chief Sacrstary,Delhi
Administration(now National Capital Territory
of Delhi) shall place the matt sr before the
competent authority to dispose of the aposal
submittad by the applicant by a3 detailed,
speaking and reasoned ordar yitRin thres

months from the dats of receipt of a copy
of this order uwith intimation to the applicant,

The retirement duss gs admissible undar lau
shall also be computed and paid to the
applicant within tuo months thsrcafter, Tha
Claim /sr interest is rejected,

No order as to costs, -~
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